MC (WP(C)No.(SH)207/2012
In WP(C)No.(SH)150/2012

BEFORE
THE HON’'BLE MR JUSTICE T NANDAKUMAR SINGH

01.07.2013

In view of the order passed today in
WP(C)No.(SH)38/2012 along with WP(C)No.(SH)150/2012, this
misc. case also stands disposed of.

JUDGE

Lian



MC(WP(C)No.(SH)222/2013
In WP(C)No.(SH)185/2013

BEFORE
THE HON’'BLE MR JUSTICE T NANDAKUMAR SINGH

01.07.2013

Heard Mr. BK Deb Roy, learned counsel appearing for
the applicant and Mr. ND Chullai, learned counsel for the respondent
No.1.

Issue Notice to show cause as to why the impugned
notice dated 19.06.2013 shall not be stayed as prayed for, returnable
within four weeks.

Petitioner is to take steps for service of notice to the
respondents No.2 to 6 by registered post with AD within three days.

Mr. BK Deb Roy, learned counsel appearing for the
applicant strenuously contended that an ad-interim order is called for
in the present writ petition. It is stated that the present petitioner was
appointed as a Myntri of Shnong Dommawlein Village under
Maharam Syiemship. The Sanad dated 24.05.2008, was also issued
by the Syiem of Maharam Syiemship, Mawkyrwat for appointing the
present petitioner as a Myntri of Shnong Dongmmawlein Village.

It has been mentioned in Para-4 of the said Sanad
dated 24.05.2008, that the petitioner would be removed from
myntriship any time, if the petitioner is found violating the conditions
mentioned in the Sanad and that if the petitioner goes against the
Syiem and the Durbar and if the petitioner lose the trust of the village
Durbar. It is the case of the petitioner that the petitioner did not do
anything in violation of the conditions mentioned in the said Sanad
dated 24.05.2008 and also had not gone against the Syiem and the
Durbar and also had not lost the trust of the village Durbar.

It is further stated that the respondent No.5, according
to the petitioner, his name does not even appear in the electoral roll
of the members of the Village Durbar, filed a complaint dated
21.01.2013 to the Syiem of Maharam Syiemship against the present
petitioner, stating that the public of Dommawlein had unanimously
decided and requested the Syiem to resolve the present Myntri

Shnong Dommawlien Shri.Sholanding K Lartang and also that the



respondent No.5 had been unanimously elected as the new Myntri of
Shong Dommawlein Village.

The petitioner further contended that the respondent
No.5, whose name did not appear in the electoral roll of the Durbar,
cannot be elected as a Myntri of Shnong Dommawlein. The
petitioner also filed a reply dated 22.05.2013 to the said complaint to
the Syiem of Maharam Syiemship, Mawkyrwat. Before deciding the
said complaint and also before removing the present petitioner from
being Myntri of the said Dommawlein Village, the Secretary
Maharam Syiemship, issued the impugned Notice dated 19.06.2013,
for electing the Myntri of Dommawlein Village.

Mr. BK Deb Roy, learned counsel appearing for the
petitioner further contended that the procedure prescribed or the
procedure laid down under Section 8(3) of the Khasi Hills
Autonomous District (Nomination and Election of the Syiem, Deputy
Syiem and Electors of Hima Maharam) Act, 2006, are not violated
before issuing the impugned Notice dated 19.06.2013. He also
further contended that once the election had been held in pursuance
of the impugned Notice dated 19.06.2013, the present writ petition
shall become infructuous.

Taking into consideration of the submission of Mr. BK
Deb Roy, learned counsel appearing for the applicant and also on
perusal of the writ petition and its annexures, this Court is of the
prima facie view that an ad-interim order is called for. Accordingly, as
an ad-interim measure, it is provided that the impugned Notice dated
19.06.2013 (Annexure-l1V) shall not be given effect to till the next
returnable date or in other words, the operation of the impugned
Notice dated 19.06.2013 shall remain suspended till the next
returnable date i.e. 29.07.2013.

JUDGE

Lo



WP(C)No.(SH)38/2012
With WP(C)No.(SH)150/2012

BEFORE
THE HON’'BLE MR JUSTICE T NANDAKUMAR SINGH

01.07.2013

Learned counsel appearing for the petitioners submits
at the Bar that the petitioners instructed him to withdraw these
present writ petitions.

Mr. KP Bhattacharjee, learned counsel for the State
respondents strenuously contended that, he who seeks equity must
come with a clean hand. He further asserted that the petitioners are
not coming with a clean hand. Be that as it may, this Court is not
making any decision on this point or making any observation. In the
present situation, inasmuch as, the petitioners are voluntarily to
withdraw these present writ petitions.

In the above factual backdrop, these writ petitions
stands disposed of on withdrawal.

JUDGE

Lo



WP(C)No.(SH)185/2013

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

01.07.2013

Heard Mr. BK Deb Roy, learned counsel appearing for
the petitioner and Mr. ND Chullai, learned counsel for the respondent
No.1.

Issue Notice to show cause as to why the impugned
notice dated 19.06.2013 shall not be set aside as prayed for,
returnable within four weeks.

Petitioner is to take steps for service of notice to the
respondents No.2 to 6 by registered post with AD within three days.

List this case again on 29.07.2013.

JUDGE

Lian



